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CENTRAL ADMINISTRATIVE TRIBUNAL
*‘ CHANDIGARH BENCH

CP N0.060/00168/2015 IN Date of decision: 08.02.2016
0.A. No.060/00817/2014

CORAM: HON’ BLE MR. JUSTICE L.N. MITTAL, MEMBER (J)
‘HON’ BLE MRS. RAJWANT SANDHU, MEMBER (A)

Surjit Singh (SDE), R§/o H.No.3235/2, Sector 44-D, Chandigarh.

..PETITIONER
BY ADVOCATE: Sh. Madan Mohan.

j VERSUS
Sh. Vijay Kumar E:ﬁev IAS, Adviser to Administrator-cum-Chief
Vigilance Officer, ?Chandlgarh Administration, Union Territory,
Chandigarh. '
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2. In view of th"e»aaforesa|d stateme‘ﬁ{ the instant Contempt
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Petition is dlsposed 'of. and notice issued to the respondent is

discharged at this stage with liberty to the petitioner to get it revived,
if the needful is not dqne within the aforesaid period.

(JUSTICE L.N. MITTAL)
MEMBER (J)

. (RAJWANT SANDHU)
| MEMBER (A)
Dated: 08.02.2016. .
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1 CP NO.060/00123/2015 & MAs No.060/00158, 00160/20
(KULWARAN SINGH VS. SHAKTI KANTA DASS &__(\JR-
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